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ADPIINISTRdTII/E TRIBUNAL
3AQALPUR bench, JAEALPJH

O.A. No. 392/2003

abalpur, this thti ZS^'^june 2003

Hon'ble Mr. n-r n.J.C.Vdrma, ^hairman (3)
Hon'ble Mr A k- «•  "•K#Bhatt^ Merober (A)

Raj.ndra Singh Gaur, agad about 30 ,aaxa
Son Of Shri N.s.Gaur. uorking as P.r t
Jt Ka„b.i Vid,als,a No.3. n.L.B. cl.pus
Sogor (M^)

Applicant( MOvocate . Mr, p.N.Dubay )

Versus

!• g^issloner, Kendriya Vldvalaua
Sangathan. 18. InstftuIloCfI^.a
Shahid Jaetslngh Marg. f»e„ Delhi.

2« Assl.tant "^ommlsioner, Kendrlya
V dyalaya Sangathan. Regional office,
opposite central Plour Mills. Bhopal.

a. Principal. Ke„driya Vidyaiaya no.2
M.L.B. Canpis. sagor (HP).

4. Assistant Co™is3i„„,^^ Ke„driya

Sllchar (Nagaland^.
( Advocate : Respondents

® K D E R (ORAL)
:  Hon'ble Mr i ir vm.

Bhatt. Manber (a)

■Bhe applicant has aonjloa , ■order dated 13-B.1003 by „hich. he haTr
-gar to satahha i„ ̂ sgaland. H, rreTr";"^^

- sagar . 18...,do3 I Anne^re A-l,. beam: "
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counsel for the applicant state>that he was there only
about three years. He had requested for a transfer

to Sagar and without completing normal tenure, he has

been transferred again to a far off place in Nagaland.

2 • Heard learned counsel for the applicant. The

applicant has given a representation datd 17-6-2003

which has not been considered yet by the respondents.
The OA is disposed of at the adfljission stage with a

direction to the competent authority to consider the

representation of the applicant within a period of
one month from the date of receipt of the copy of this

order and communicate the same to the applicant.

During that period, the applicant be not forced to
join at Nagaland.

3. The OA stands disposed of accordingly. No costs.
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'MsWp (d.c.verma)
Vice hairraan (j)
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